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[Smt, Sushila Rohatgi]
sent a statement showing Demand
for Emress Grant in respect of the
Budget (General), for 1973-74

12.20 hrs.

STATEMENT RE. ACQUISITION OF

REMAINING SHARES OF ESSO IN

HINDUSTAN PETROLEUM COR-
PORATION, LTD.

THE MINISTER OF PETROLEUM
(SHR] K. D. MALAVIYA): As the
Hon’ble Members are aware, Govern-
ment are considering restructuring of
the ¢il industry with a view to mak-
ing optimum utilisation of the exist-
ing assets and facilities and improve-
ing the standard of service to the
public. In order to achieve this goal,
we have been actively engaged in
completing negotiations for the ac-
quisition of foreign oil companies. The
House is aware that negotiations are
in .progress with Caltex and Assam
Qil Company for taking over their
assets in Indin. Meanwhile, Govern-
ment had approached Exxon for ac-
quisition of their 26 per cent holding
in Hindustan Petroleum Corporation
Limited. In accordance with the
Agreement signed in March, 1974
those shares would have been trans-
ferred to Government only in 1981,
However, negotiations with Exxon
have recently been completed and an
understanding has been reached that
these shares will be transferred to
Government on the 1st October, 1876
on payment of an amount of $ 3,096,600
net of taxes. The formal Agreement
in this regard will be signed in Sept-
ember, 1976. This will not in any
way disturb the existing arrange-
ments lor payment of principal and
interest amounts relating to acquisi-
tion of 74.per cent share of Exxon
in 1974 Exxon will continue to sup-
ply crude oil till 1980-81, as agreed
earlier. 1 would like to take this
opportunity for placing on record
Govermment's appreciaton of the co-
operative spirit shown by Exxon
~during these negotiations.
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12.22 hrs.

STATEMENT RE. KORBA FERTI
LISER PROJECT

THE MINISTER OF CHEMICALS
AND FERTILISERS (SHRI P. C.
SETHI): Members of Parliament have
been expressing from time to time
their concern over the fate of the
Korba Fertiliser project ang several
questions have been put in both
Houses of Parliament on the subject. |
I am, therefore, making this state-
ment to clarify the position,

The Korba Fertilizer project has
not been abandoned. The project has
only been slowed down and the ex-
penditure thereon staggered due to
resourceg constraint. The project was
taken up for implementation in 1974
and an amount of Rs. 11.87 crores
has already been spent uptg March,
1976. 1 wish to assure this House
that work op the project will be
resumed with vigour shortly.

12.24 hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE IN FORCE OF
PROCLAMATION IN RESPECT OF
TAMIL NADU—Contd.

MR. SPEAKER: The House will now
take up further discussion of the
following Resolution moved by Shri
K. Brahmanada Reddy on the 20th
August, 1976, namely:

“That this Hcuse approves the con-
tinuance in force of the Proclama-
tion dated the 31st January, 1976, in
respect of Tamil Nadu, issued under
article 356 of the Constitution by the
President, for a further period of six
months with effect from the 10th
September, 1976.”

Three hours were allotted and only five
minutes were taken. So, we have 2
hours and 55 minutes. Shri Dinen
Bhattacharyya,
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SHRI DINEN BHATTACHARYYA
(Serampore); Sir, I rise to oppose the
motion moved by Shri Brahmananda
Reddy to extend the President's rule
in Tamil Nadu. At the time when the
DMK government was removed ille.
gally and most undemocratically, we
emphatically opposed the move and we
clearly stated our views that instead of
adopting such undemocratic measures,
the government could have arranged
and election which was due shortly.
That would have been the best way of
judging the opinion of the Tamil Nadu
people as to which form of government
they want. While I say this, I am not
taking any brief for the DMK Govern-
ment, we have our differences with
that party also. The arguments that
were advanced for the undemocratic
step then taken were mere eyewash
and there was ne necessity for that
step. Elections could have been
held so that the people could
say whether they were disgusted
with the DMK because in that casel
they would have refused to vote
for the DMK government and the
I would not have had any objection
for that at all. But what is this
poliey? 1Is it nu: a policy to per-
petuate the undermocratic, most
illagal and authoritarian dule not only
at the centre bult throughout the
country including Tamil Nadu? Here
is a blatant example as to how to they
behave with the people of State where
they cannot form a government of
their own choice. The difference
between Gujarat and Tamil Nadu is
whereag in Gujarat they thought they
may get some defectors to be included
in the party, thereby enabling the Con-
gress Party to form a government. In
Tamil Nadu, the yknew that the DMK
had such a big majority that it was not
possible for them to form a government
by defactin ga few MLAs, Our party
have emphatically protested against
this sort of attitude action by the Con-
gress Party.

No special reasons have been given
by the minister today why President's
rule should be extended in Tamil Nadu.
Sir, mine is the lone voice against this
resolution and he is not listening.
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MR. SPEAKER: He wants that you
should listen to him.

THE MINISTER OF HOME AFF-
AIRS (SHRI K. BRAHMANANDA
REDDY): I have been listening, Sir.
He said, this is an undemocratic act.

SHRI DINEN BHATTACHARYYA:
This is just like his brief statement,
He wanted to convince the House by a
short statement. I have gone through
this pamphlet circulated by him and I
do not find any special reasons to be
convinced that it is mnecessary to con-
tinue the President’s rule there, What
have you achieved within these six
months? There is an accusation that
DMK ministers were corrupt. I do not
know about that there is no proof that
they were corrupt as alleged. On what
basis do you say that you are cleaning
the administrative apparatus? You say,
you are taking measures to stop cor-
ruption in the administration. But I
have some personal knowledge and I
know that corruption has increased in
all the departments, including the
police. I do not want to mention any
name or incident here? if necessary,
I will bring them to the notice of the
minister. The other reasons you have
elaborated here are drought conditions,
etc. But these are common to all the
States. What is the special reason for
continuing the President’s rule there?
Nothing has been substantiated in your
statement, My humble request to the
minister and to the government is to
reconsider the matter and see whether
they can go back and take the direct
opinion of the people of Tamil Nadu
through election. If the people think
that Congress is the best party to rule
over Tamil Nadu, they will give their
verdict.

I know the apprehension lurking in
your mind, you know that people will
reject you. The people may not vote
for the DMK but they will not vote
for the Congress either. What have
you done for the people after removing
the popularly elected Gavernment?
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You have appointed two Advisers to
the Governor. But they are bureau-
crats, like the old ICS officers, who
have no living connection with the
people. How can they do anything
for the good of the people when they
have no direct and living connection
with the people?

In the report you have mentioned
about the formation of certain com-
mittees in all the districts. What is
their activity? How can the top man
decide about a thing about which he
has no personal knowledge? He has to
be guided by the official of his depart-
ment or the persons whom he has
nominated or appointed to these com-
mittees in the districts and the talukas
as per his whim.

That is why I say that this measure
cannot be supported by anybody. I
would say that the Central Government
should abandon this method of bring-
ing the whole of the country under one
central authoritarian rule, You have
to give up that policy and adopt demo-
cratic methods both in the Centre and
in the States. Insteag of centralising
all the powers, you have to give more
powers to the States.

Whatever you may say in your re-
port, there has been no improvement in
the situation after the removal of the
DMK Ministry. In fact, the situation
has deteriorated. In the report there
is reference to the drought conditions.
40 per cent of the food production has
been affected so far. According to the
statement of the Government on the
floor of the House, because of the
failure of the monsoon, the reservoirs
have no water for the cultivation of
crops and, therefore, the crops have
failed. As a result of it, the prices
have gone up in most cases. In reply
to the Calling Attention Notice of my
CPI friends. the Government have ad-
mitted that the prices have gone up.
In whatever way you may try to justi-
fy it, in reality the prices have gone up.

In the ten districts which are
drought-affected, immediate steps must
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be taken to provide at least drinking
water. As rightly stated by one hon.
Member during the Calling Attention
Notice on that day, you may bore or
sink a tube-well but what is the
guarantee that there will be water in
that well?

Where is the maintenance apparatus?
On whom are you depending for the
proper maintenance of these tubewells
for drinking water? It is most unsatis-
factory., The attitude of the persons
who have been entrusted with this task
is callous and have the least sympa-
thy for the people. The same agricul-
turists who are selling their crop at a
lower price to the middle men, have to
pay a higher price when they have to
purchase the same product. This is
the situation. It is a fact that evic-
tions from land of the small tenants
are going on as before, and it has not
in any way been checked. I can give
=l1de a1} ale 3laymo) ‘saldurexs nof
cultural labourers getting the minimum
wages that have been fixed for them.
Wherever there is an organised move-
ment of the agricultural labourers,
there they are getting something near
the minimum wages fixed, but in most
other caszss they are not getting.

He has stated that the labour situa-
tion and industrial relations have im-
proved much, but I am not of the same
opinion. I would say that by the appli-
cation of coercive measures, the wor-
kers have been forced not to raise, any
protest and or any dispute. That the
Government cannot deny. I will give
only one example.

What about the sugar industry which
has been closed for a long time, and
for whose fault? The cane growers
were not getting a remunerative price
for their can2, and that is why
they did not grow came and that
is why the mills ecould not
work. I know that previously there
was a difference of Rs. 20 to 25 between
the sugar that was manufactured in
U.P, or Northern India and that in
Tamil Nadu, but now the difference
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and gap is more. So, both the cane
growers and the sugar mill workers are
suffering. So, I do not know

how Mr. Brahmananda Reddy
can say that the situation is
better. Thousands of workers

.are retrenched, they are without work,
and no arrangements have been made
by the Government in the matter.
Fifty per cent of the tanneries are not
working, and the wages that the
workers are getting there, I do not
know whether Mr, Brahmananda Reddy
‘knows it are far below even the mini-
mum wages fixed for the agricultural
labourers, Thousands and thousands
of handloom weavers are out of em-
ployment. It has been stated here that
much has been done for them, but my
question is actually what the Govern-
ment has done for the real weavers.
Twenty per cent of the total weavers
are still under the master weaver who
is exploiting the weavers in every
possible way. He is getting loans from
the banks, getting yarn at cheaper
rates, and he is controlling the market.
He is giving paltry sums to the
weavers far below subsistenance level.
I know, large sections of Tamil Nadu
handloom weavers are in no way better
than the bonded labour. I do not
know what will be the reply of the
Government in this regard. There is
no Factories Act, there is no lobour
Jaw, there is no ESI, nothing of the
sort, in the case of handloom weavers.
This is the situation in the case of
handloom weavers,

More than 75 engineering industries
in and aroung Coimbatore have
resorttd to lay-offs, retrenchments angd
closures. Even after the amendment
-of the Inustrial Disputes Act, pro-
hibiting lay-offs, retrenchments and
-closures with out prior sanction from
the Government, these are taking
place. Some industries having more
than 300 workers are also declaring
lay-offs. The small engineering units
employing less than 300 employees
and above 50 employees are re-
sorting to lay-offs and sometimes
lockouts and closures, They are taking
all the advantage from the Government
in the name of rehabilitating their in-
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dustries. But in the case of workers,

the employees, the Government is cal-

lous and nothing is being done in their
case.

I know, the Ramji Mills at Trichy
and the Jawahar Rajendra Mills at
Salem have declared a large-scale lay-
off. About 20,000 workers in the cate-
gories of temporary and casual labour
are not given employment for the last
18 months. The Kurumuthu Group of
Mills in Madurai do not pay regular
monthly wages in time, In the name
of production and efficiency, even dur-
ing lunch hours, the workers are re-
quired to do work without any over-
time. The workers in the age group
of 50 and above are being asked to un-
dergo efficiency tests and after 25
years of service, they are found to go
on voluntary retirement. This is the
labour situation in Tamil Nadu.

Regarding the Tamil Nadu Electricity
Board workers, ] am amazed to find
that the Finance Minister, Mr. C, Sub-
ramaniam, has said that there are
24,000 workers in the Tamil Nadu Elec-
tricity Board who are surplus whereas
the Home Minister has given a state.
ment that there are 35000 employees
who are surplus. But from the actual
official report, on physical verification,
it has been found that there are only
3.000 workers who may be surplus and
who can be absorbed in the State Elec-
tricity Board under new projects that
are coming up. They can easily be
absorbed. The Tamil Nadu Electricity
Board claims that in the other State
Electricity Boards. the employees are
not in such large number as in the
Tamil Nadu Electricity Board. It may
be true. But what is the fault of the
workers? It is not their fault. I want
to know whether any actual assessment
has been made. Why is there a
difference in the statement of the two
Ministers, the Finance Minister and the
Home Minister? The official figure
gives us an entirely different picture.

I would say that this matter must be
looked into by the Government special-
ly in respect of the = State Electricity
Board workers., I would say al#6 abouk
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the sugar mill workers, the handloom
weavers and the tannery workers.
These are the blatant examples where
you will find that these workers have
been repressed and, even after amend-
ing the Industrial Disputes Act, mo
change has been brought about. The
lay-offs, the retrenchments and the
closures are going on. There is no
check. )
Our representative In the Tamil
Nadu Consultative Committee has
pointed out, some time back, certain
things about the law and order situa-
tion., Much has been said here by the
Home Minister but here are the some
facts which I want to cite. I may also
state here with full responsibility that
the lawand order situation is mnot
better at all. The person arrest-
ed are taken inside the lock-up
of the police station and beaten.
Why? The person does not know
why he has been arrested, he is
taken inside the police station and
beaten severtly. This is a regular
feature. The treatment that is meted
out in the jail to the persons who are
arrested under MISA or under DIR
because they arg conmected with some
political party are deplorable. The
treatment which should be given to
political prisoners is not given to them.
Even in British days, in the jail, the
political prisoners were getting a fair
treatment. That is not there now.

Also, I do not understand what is
this system. Some of our friends, some
of our party leaders who are also
MLAS, were taken from Tripura to
Tamil Nadu. Why? For what reason?
Why should there be this system? Why
does Mr. Brahmananda Reddy not come
forward and say what is the reason
for this sort of transfer? Their rela-
tives cannot go and meet them, nor can
they write letters very often, because,
the letter will go to Tripura for censor,
from there it will come again to the
Madras jail and then it will be sent.
You can imagine how long it will
take for a letter to reach its destina-
tion, This is the condition there.
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I will mention certain things. On
5-T-1976, two active workers of CITU,
by name Sundararajan and Bapu,
were taken under police custody by
the Avadi Tank Factory Police Sia-
tion, and they were kept in the Avadi
Police Station for ten days and were
tortured by the CID inspectors, with
the help of a Head Constable by name
Verghese. The allegation was that
they distributed leaflets containing a
demand for the release of the Tank
Factory workers arrested under the
MISA. Isit a fault? Isit g crime? I
ask this of the House and of the Min-
ister. If I ask that the MISA detenus
should be released, is it g3 crime on
my part? Persons have been arrested
under the MISA and they have not
been furnished with reasong for which
they have been detained; they have
no opportunity to go to the court and
challenge the detention order. In such
a situation, I cannot even say that
such and such persons have been ar-
rested and raise a demand for their
release! I do so, it is a crime on my
part! I will humbly ask the Home
Minister: is it proper, is this the treat-
ment that should be meted out to the
political and trade union workers?

“The victims were forced to sit
down....."”

Further it is stated that they were
beaten with lathis all over the bodies
while {wo policemen were standing on
their knees and giving severe llows on
their backs.

“They were forced to keep their
hands on the table and beaten by
lathis. Thig torture was carried out
daily for half an hour till they
swooned. Two pairs of chap-
pals, one spectacle worth
Rs. 80, cash of Rs. 60 and
pens were taken by the Policemen
inside the Thana lock-up and in spite
of their protest and request, these
articlegs have not vet been returned.™

This is the condition so far as the law
and order situation is concerned.
Other things I can narrate,
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Even about what is professed here
that special care will be taken cf the
weaker sections—may 1 know how
many Scheduled Castes people have
been provided with land? An assur-
ance was given here that they will get
land for building their huts. How
many have been given? Is it not a
fact that the vested inierests in the
villages are carrying on represcive
measures  against the 3cheduled
Castes people and when complaints are
lodged with the Police, it is always
found that the man who goes with the
complaint is either kept in the Iolice
lock-up or is being harasseq in other
ways?

So I wil] say that I cannot angd I do
not find any change. Only by creating
some fear psychosis, only by creating
terror in the minds of the people, you
may, from housetops, say (hat much
improvement has been done, but it is
not so. Mr. Gopal, I will request yeu
to consider it from the democratic
point of view and consider whether
this is the proper way or it is proper
that they follow the democratic pro-
cess of choosing their own governmen,
People have been deprived cf this
right. Not only Tamil Nadu, T will say
the whole of India has been denied of
this benefit. They could have chosen.
they could have rejected us or the
other people or they coulg have elect-
ed only the Congressmen. Stil] we
would have said that a democratic
process has been adopted. In this mat-
ter T will say with full force, that the
Government must consider about
that, the attitude to the people of our
country, not only the people of Tamil
Nadu. It is no question of Tamil Nadu.
It is a question of principle. There is
no war. Nothing of that sort. Still
the people of Tamil. Nadu have heen
deprived of the right to have an elect-
ed Assembly.

So, once you submit, once you sur-
render to this undemocratic method,
you will have to swallow all the un-
democratic processes in respect cof
‘building up our economy or any other
thing. So, I appesl to the Members
of this House to see that the Govern-
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ment stop somewhere,—you are giv-
ing them extension for another six
months. . ..

MR. SPEAKER: The hon. lMember's
time is up,

SHRI DINEN BHATACHARYYA:
I am only asking where they will stop.
I will stop just mnow, but where and
when will the government stop? What
is the guarantee that after another six
months they will not come forward
with another motion that you give us
another six meonths' time so that in
the meantime the situation will c hange?
So, my request to the hon. Minister is
this. I have nothing personal against
him, But I would request him to think
about his past traditions. What are
you expecting? Please stop some-
where and end this wrong ang illegal
method and allow the people to select
their own representative; and to go-
vern themselves. With these words I
conclude my speech and I thank wyou
for giving me time to speak.

SHRI K. GOPAL (Karur): Mr.
Speaker, Sir, I rise to support the Re-
solution moved by the hon, Home Mi-
nister for extending President’s rule in
Tamil Nadu.

First of all, I woulg like to relute
whatever my honourable colleague,
Mr. Dinen Bhattacharyya has said.
He said that nothing is being done :n
Tamil Nadu. Sir, I have got better
knowledge about the Tamil Nadu ad-
ministration. I woulg request him to
visit Tamil Nadu and see the position
for himself.

On 31st Jenuary, 1976, the people of
Tamil Nadu beaved a sigh of relief
when the DMK Government was dis-
missed.

My friend Mr, Dinen Bhatachrryya
has said something on the basis of the
brief given to him by his party col-
leagues from Tamil Nadu. To say that
nothing is being done would be rcor-
rect. We will have to be fair to the
administration. He referred to a book
which has been circulated. Mr. Dinen
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Bhattacharyya said that they had
claimegd that everything is all right
and everything is being done. That is
not so. What they said is what is be-
ing done. Therefore, to say that they
made a claim that everything is all
right, is not correct.

I would like to bring to your notice
another point. Our friend said that
they have unleashed a reign of terror
ang that police raj is prevailing. I
would emphatically say that this is not
correct. There was discipline which
was lacking in the previous adminis-
tration which has been restored now.
Corruption wag a way of life at that
time; now al] these things have chang-
ed. Indiscipline has been brought to
a halt. Certainly there is improve-
ment now. With regard to develop-
mental activitieg also, the efforts made
by the present administration are
much better than what they were
before.

As was rightly pointed out, {wo of
the present Advisers may not be able
to cope with the work. So, I would
request the hon. Minister to consider
whether it is necessary to have three
or more persons, to have one Adviser
being a public man, another being a
technical man, and so on. But, to say
that the advisers do not know the
people ig not correct. I do nct agree
with him there, We have day to day
connection with these people. We go
and represent, They certainly do their
best. ‘The people certainly like
the change which has been brought
about by the present administration.

As far as the other activities are
concerned, for example the steps taken
to increase the areas of cultivation, [
wish to say something.

MR. SPEAKER: You may please
continue after Lunch,
13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at three minutes past Fourteen
of the Clock.
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[Mr. DEPUTY-SPEAKER in the Chair}

STATUTORY RESOLUTION RE:

CONTINUANCE IN FORCE OF PRO-

CLAMATION IN RESPECT OF

TAMIL NADU—Contd.

SHRI K. GOPAL: Mr. Deputy-
Speaker, Sir, I was mentioning as to
how the matter had improved in Tamil
Nadu after the imposition of Presi-
dent's rule. I have also outlined a
few steps taken by the present Admi-
nistration which was certainly a
change for the better.

Let us take the industrial area. As
on 1st February, 1976 there were 17
stoppages of work involving about-
25,000 workmen and fifteen disputes
were settled by 15th February itself
and, as on 31st July, there were no
disputes at all. There were only three
strikes involving hardly in all 226
workmen; and there was no lock-out
at all Why I am saying all this :s
that it is not because this was due to
the imposition of the President’s Rule-
and so they were terrorised, I say
that the workers rose up to the occa-
sion; it was not that the Emergency
forced the workers to go to the fac--
tories because under that there is no
right for them to go on strike. Cer-
tainly the State ‘Government did not
prevent them from doing their duty.
My friend, Mr. Bhattacharyya was say-
ing that the workers were not permit-
ted to strike work. That is why there
is no strike. You should not forget,
Sir, about Simpson Company, two
years ago, wherein there was no dis-
pute at all as between the manage-
ment and the workers but it was the
State Government which was bent
upon disturbing the industrial peace
and they saw to it that thousands and
thousands of workers were not allow-
ed to go for work. This was an old
story. This dispute went on for seven
months.

I would hike to congratulate certainly
the workers also because they were
given the full protectlon and they can
do what they want to do. It is not the-
Administration which is standing in
the way. With regard to the Central
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Government undertaking I can give
the example of the Clothing Factory in
Avadi and the Tank factory at Avadi
where the administration wanteq to
see that stoppages were there fre.
quently. That is not there now. In
this field, we have certainly found im-
provement.

Take, for example, the colleges. Now
students are going to colleges. There
is absolutely no cutting off of the
classes or any such thing. Everything
is all right.

Even with regard to the adminitra-
tion of professional collegeg which was
abode of corruption, where seats
were virtually sold for Rs. 29.000 to
Rs, 40,000 per heaq depending upon
the capacity of the man to pay, this is
the first year in the course of seven
or eight years when admissions were
strictly on merit. Now there is no
complaint with regard to admissions to
professional  colleges. Therefore, to

say that nothing is being done under

President’s rule is not fair

He also said that labour laws are
not there for the handloom workers.
Thig is the position all over the coun-
try. This is not confilned only to
Tamil Nadu. If he says that labour
lawg should be brought for protection
of handloom weavers, [ am one with
him, but to find fault with the present
administration in Tamil Nadu on the
ground that such labour laws are not
there and that those people are not
doing it is also not fair.

There is a lot of scope for improve-
ment in regard to the handloom sector,
Recently three projects were inaugu.
rated. One ig an export-oriented pro-
ject which is going to benefit more
than 10,000 weavers. According to the
hon. Member, weavers. are without
jobs. This is not at all a fact now.
They are fully occupied and now it s
a seller's market in handloom goods.
Take my dwn constituency. There are
about 20,000 weavers. They wure all
fully engaged. That is why I say that
to say that weavers are without job
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is a baseless statement, As I men-
tioned earlier, these export-oriented
projects and other development pro-
jects are certainly going to benefit
nearly 10,000 weavers.

Then I come to the drought relief
measures taken by the State Govern-
ment. I would like {0 ask the Home
Minister whether it i necessary at all
to go on spending money on drought
relief where it is possible to have per-
manent relief. For example, in my
constituency, there is a project called
the Noyal Reservoir Project. In 1957,
when it was conceived, it was estimat-
ed to cost only Rs. 2-1/2 crores. But
according to present estimates, it will
cost Rs. 10 crores. It is going to bene-
fit 20,000 acres. It is a drought-prone
area. [ am not saying that you dig
canals and so on where there ‘is no
water. I am only saying that where
it is possible to effect permanent re-
lief money may be spent on that. As
a matter of fact, if from 1957 onwards
whatever money was spent on drought
relief in this area had been utilised
for building up this project, that
would have ensured permanent relief.
I would like the hon. Home Minister
to consider this matter.

Then I come to the availability of
essential commodities, I am very sorry
to say that of late essential commodi-
ties are becoming scarce in the State.
Of course, there is a fair price system
operating. But that is relevant when
the commodities are available. I may
point out the case of groundnut oil.
Recently, I read in the papers that
Government are importing some
groundnut oil. Why should not this
commodity be supplied to Tamil Nadu?
You will have to take immediate steps
to see that essential commodities are
made available to the people, So a'so
the question of fair price to the
growers, paddy growers, efc.

Now I come to the supply nf Krishna
water to Madras City. On 18th Feb-
ruary, the Prime Minister announced
st a public meeting at Madras that

‘Rrishha weater would be brought to
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the City. But I am sorry to see ‘hat
no effective steps have been taken by
the present administration. The pro-
cess has to be quickened—tnat is my
suggestion. 1 understand- officia] level
talks are going on. They should be
completed and the work should be
speeded up.

Then 1 come to the question cf col-
lection of arrears. 1 am not one to
say that arrears of revenue should not
be collected at all. They should Le
collecied because Government has 1o
function. But some over-enthusiastic
officials down bei... just harass the
peasants. Thig should stop. Even in
the case of medium farmers who have
got electric pump sets and so on, what
is happening? When there ig no water
in the well, they cannot irrigate and
are not able to pay the dues. The
lower officials just come and remove
the sets and go away. This sort of
attitude of the lower officials should
be checked.

+ 1 should now like to refer to the
dwindling area under sugarcane crop
in the State. It ig not because of the
drought conditions that the area of
cultivation has come down. It is be-
cause of the unremunerative price It
is all right in other States, even though
the statutory minimum is fixed by the
Central Government. The previous
administration wag telling the farmers:
we have got nothing to do, the Centre
fixes the price; whereas I understand
that they wrote to the Central Govern-
ment that there was no need to in-
crease the price and so need not
be paig more. This situation should
be rectified by the present administra-
tion.

As T said previously, the hor. Home
Minister can certainly consider the
proposal to have two more advisers. It
is not that the present advisers are not
good. They are doing their test.
The work is heavy and two advisers
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cannot cope with it and I therefore re-
quest him to consider having 1'w. more
advisers, one public man and one
technical person. With thesa words,
I support the Resolution,

*SHRI M. KATHAMUTHU (Naga-
pattinam): Hon. Mr. Deputy-Speaker,
Sir, on behalf of the Communist Party
of India, I rise to speak on the Resolu-
tion seeking to extend the President’s
rule in Tamil Nadu by another six
months. All of us in this House are
aware of the circumstances under
which the President’s rule was pro-
claimed in Tamil Nadu on 31st Janu-
ary, 1976. The then D.M.X. Govern-
ment was flouting the Emergency
declared by the Government of India.
The DMK, was openly advocating
secession if its demands were not
conceded by the Central Government.
The D.M.K. was not hesitant to under
mine the national integrity by resort-
ing even to extra-constitutional me-
thods, It started harping on autono-
my for the State and joint rule at the
Centre, It made Tamil Nadu the
heaven for all anti-social, anti-national
reactionary.elements and all those who
wanted to overthrow by force the gov-
ernment at the Centre. The State
Government did not care to implement
the Twenty-Point Economic Pro-
gramme adumbrated by our Prime
Minister. There was no other alter-
native for the Central Government
except to impose the President's rule
in Tamil Nadu.

While we discuss the Resolution
seeking to extend the President’s rule
in the State, it is but proper to examine
the positive and negative aspects of
President’s rule in Tamil Nadu during
the past six months. We have been
supplied with a booklet entitled SIX
MONTHS OF PRESIDENT'S RULE
IN TAMIL NADU. This document
gives a brief resume of such action
taken and highlights the activities of
individual departments of the Siate

*The original speech was delivered in Tami]
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Administration. The impact of the
implementation of the Twenty Point
Economic Programme has also heen
indicated. This documenis enu.
merates the modest achievements dur-
ing the President’s rule; it does not
claim that everything has been done
in Tamil Nadu, It is heartening to
note that efforts have been made to
bring back the State into the national
mainstream. Effective steps have been
taken to implement the Urban ILand
Ceiling Act. Bonded labour Yas been
declareq illegal ang abolished partly,
though not in full. 1 am happy to say
that a code of conduct has been evolv-
ed for the Police, The 22pnd point in
this Code of Conduct ig very signifi-
cant, in that it is mentioned that the
Police will not act in any partisan
manner in favour of land-lords where
land disputes are not involved., Such
an approach should be taken to indus-
trial disputes also. Tt hag also stated
in this document *hat th= dreft Bill
for conferment of ownership on rural
artisans occupying Kudiyiruppus
(Homesteads) pending with the Gov-
ernment of India has been considered
ang cleared at the second meeting of
‘the Parliamentary Consultative Com-
mittee on Tamil Nadu Legislation.
‘The President's assent to the Bill is
awaited. The Bill banning evicticn of
«cultivating tenants has been cleared by
‘the Consultative Committee.

Sir, the programme of liquidation
‘of rura] indebtedness has been imple-
mented effectively. Measures have
‘been taken to establish alternate
sources of credit. But the rural people
are suffering great hardships in get-
ting credits for their agricultural
needs. Tt has been declared that the
Agricultural Credit Society can grant
40 its member consumption loans upto
10 per cent of the short-term loan
‘taken by him. It has alsp been pro-
posed to step up issue of jewellery
loans by Cooperative Central Banks
and Urban Banks from Rs, 22 crores
10 Rs, 30 crores during the current
vear. I have to say that this iz not
enough. When it wag Rs. 22 crores
last year besides cooperative societies
banks ang other financial institutiona
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which could sanction jewellery loans,
there were other institutions also
from whom loan could be had. Now
such facilities have been curtailed.
So it is very necessary that the credit
facilities for the agriculturists must be
increased forthwith.

1he implementation of agricultural
land ceiling and the speedier distri-
bution of surplus land are an essential
aspect of the Twenty Point Economic
Programme, Unfortunately, that sense
ol urgeney which the EMERGENCY
demands is missing in this matter. It
is regreitable that the Government
have not yet finalised the necessary
legislation for amending the Tamil
Nadu Land Ceiling Law to be in con.
formity with the national suidelines.
The Home Minister should look into
this and expedite the process of com-
pleting the pecessary legal framework
in this matter. It was claimed that hy
the end of June, 1976 the land reforms
process would be completeq through-
out the country. But, I wonder whe-
ther even by the end of December,
1976 land reforms would be completed
in Tamil Nadu. It will not be out of
place to mention here that unless
something constructive is done in res-
pect of 5 lakh acres of land belonging
to the temples and religious organisa-
tions in Tamil Nadu, land reforms
would remain incomplelz jn Temil
Nadu. Similarly, immediate steps
must be taken fo nullify and check the
hinami transactions that are going on
in Tamil Nadu.

As was pointed out by Shri Gopal,
immediately after the proclamation
of President's rule in Tamil Nadu,
some over-enthusiastic officers demo-
lished thousands of huts without
providing alternative accommodation
to the poor people. These home-
less people are even mnow under-
going manifold miseries. Similarly, in
the matter of collection of arrears of
land revenue and such other Govern-
ment dues, the oficers ai the iower
level took away the pump-sets, elec-
tric motors, bullocks, etec, from those
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unable to pay their dues. Sir, when
the Emergency hag been imposeq for
the sole purposz of upiliftment of the
downtrodden, it js ironical that the
urban and the rural poor should be
subjected to such harassement, The
farmers are very bitter because of
undue reduction in procurement prices
of paddy. It is highly improper that
hoarding of paddy and rice has not
yet been eliminated. I have to point
out that there are instances where
even confiscated paddy has been re-
turned to the hoarders.

Sir, as has been pointed out earlier,
the area of cultivation under sugar-
cane has gone down primarily because
of unremunerative prices being given
to the cultivators. In consequence,
many sugarcane mills have also been
closed. In fact, the sugarcane indus-
try has come to g standstill. Some
concrete steps must be taken to set
right this alarming situation in regard
to sugar industry.

Imediately after the Proclamation of
Emergency the prices of essential com.
modities fell. But of late, the prices of
essential commodities have gone up.
It can be claimed that forther rise of
essential commeodities has  been
checked, but it is regrettable that the
price level has not been brought down
io the level that prevailed imme-
diately after the imposition of the
President's rule, For example, the
price of ground-nut pil has gone up
from Rs. 4.25 per kg. to Rs. 6.50 per
kg. This has happened because of
some arrangement with the producers
permitting them to sell 50 per cent of
their production at a particular price.
Sir, all efforts must be made to bring
down the prices of essential commo-
dities.

Out of 15 districts in Tamil Nadu,
10 districts are afflicted by drought.
You can imagine the extent of drought
from the fact that Rs. 7 lakhs have
been allocated to survey the wells in
the districts of Madurai, Tirunelveli
and Madurai just lo find out water.
When the Coimbatore District is gett-
ing parched, no effort is being made to
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exploit the available underground’

water resources. It ig feared that the-

Coimbatore district may become an

arig zone if this trend continues.

I have to point out that the drought
relief measures are being implemented
In g conventional manner, because
they are just temporary measureg to-
tide over the present crisis. This spirit
of ad hoc approach mugt go, They
must become permanent measures in
the interest of finding a permanent
solution to the recurring drought in
Tamil Nadu.

It is claimeq that some talks are
gEoing on with the Andhra Pradesh
Government to get Krishng water for
the city of Madras. Negotiations
should also be conducteq with the
States of Kerala and Karnataka for
getting more water. All endeavours
must be made to settle Cauvery Water
Dispute during the President’s rule.
I am afraid that in the wvery near
future one more district, Tanjavur, in
Tamil Nadu may be declared drought-
hit area. In the Delta area only 1,5
or 1.75 TMC water ig given which is
quite inadequate. It may not be a
surprise if 12 lakh acres of fertile area
here may be hit by drought if adequate
water is not supplied immediately. I
would like the Home Minister to exer-
cise his good office in getting adequate
supply of water for Tamil Nadu,

In the industrial sphere, some
Textile Mills are on the verge of
closure, I have to say that no steps
have so far been taken either to take
over the sick mills or to reopen the
closed units. I am sure, Sir, that, if
Tamil Nadu is afflicted by the malady
of drought and the misery of sickness
in jpdustry, it will have a telling
effect on the entire natian

The Administration in Tami] Nado
has been toned up. Extensive trans-
ferse of officers and staff have laken
place, besides voluntary retirements,
It ig unfortunate. that the sins of
DMEK, Government are now to be
borme by the Central Goverament and
the people of Teamil Nadu. It jg reelly
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regrettable that there is still laxity in
administration. Corruption has not
yet been completely eliminated. In
fact, it has gone up at the lower level.
It looks as though that some elements
in the administration are bent upon
bringing the Presidents rule into dis-
repute. The D.M.K, Government re-
cruited directly many high level
officers and also low level officers. The
Central Government must conduct a
thorough probe into this and take steps
to weed out the undesirable elements
from the administration,

As has been pointed out by Shri
Gopalan, two Advisors are not enough
to implement the Twenty Point Pro-
gramme throughout the State. In fact,
implementation Committees shoulq be
set up at all levels. Bureaucracy
alone will not make this a success,
Thig was discussed in great detajl at
the last meeting of the Consultative
Committee for Tamil Nadu Legislation.
The administration in Tamil Nadu
must be made more responsive io the
needs of the people. The people’s re.
presentatives must be associated with
ihe Implementation Committees. The
President’s rule in Tamil Nadu must
be utilised to make the people con-
fident in their bright future,

With these words, I extend my sup-
port tp the Resolution seeking to exz-
tend the President's rule in Tamil
Nadu by another six months.

SHRI R, V. SWAMINATHAN
(Madurai): Mr, Deputy-Speaker, I
rise to support the Resolution moved
by the hon. Home Minister to extend
the proclamation of President’s Rule
to Tamil Nadu for another six months,
After the emergency the people of
Tamil Nadu realised the necessity for
a change of Government, because the
emergency has given ; sense of peace
in the minds of the people. But it is
only after the imposition of President’s
Rule that the benefits of the emer-
gency were really felt by the people.
Now the people feel that this kind of
change of .rule shouli have come
about long ago,
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The Governor and his advisers are:
doing their best to introduce a new
system and change the administration
to ensure that it is honest and effi-
cient, I am not sure as to how far they
have succeeded in their attempts.
Even though they have weeded out
some of the bad elements by compul-
sorily retiring them, some of the old
bandicoots are still there, some at the
higher level and a Jarge number at
the lower level. How to remove them
is the first problem facing the ad-
ministration.

Considering the magnitude of the
problem, I join Shri Gopal in asking
whether the two advisers would be
able to dea] with the problem and
whether it would not be advisable to
increase the number tc four or five,
Then, some advisory committees
should be constituteq of non-officials
and experts to consider the problems.
that face Tamil Nadu.

Now, the 20-point programme is
being implemented. Farm labourers
in the villages are being given the
benefit of the minimum wageg fixed,
Harijans are being given house sites,
al] these things are being done. Hence,
people have begun to feel that this is
their own programme and that they
should participate in it.

However, unfortunately, for the last
three years there has been continuous
drought in the major portion of Tamil,
in ten out of 15 districts. Ramnad,
Madura, Tinnevelly and Kanyakumari
are the worst affected districts. Re-
cently I had the opportunity of touring
these districts and I was able to see
the pitiable conditions there. Tanjore
is known ag the granary of Tamil
Nadu. The first crop known as Kur-
uvaj is generally harvested at this
time of the year, I went on a tour
of about 200 miles recently in that
district and I found it to be barren.
People from some parts of Remnad
District, where nothing ever grows,
used to go to Tanjore for harvesting

and come back with soma grains as
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tueir wages, but this time they are
unable to get work, and they are also
.suffering.

The trustees or temple committees
have been abolisheq and executive
officers have been appointeq for run-
ning these temples. Lakhs and lakhs
of rupees are being collected by these
‘temples, and so we shoulg not leave
their management only to the execu-
tive officers. After all, there are pious
people, who have got belief in God.
‘These temple committees should be
reconstituted by appointing them,

The co-operative movement in
“Tamil Nadu used to be the best in the
country. In 1946 Mr. Brahmananda
Reddy was with us in the composite
Madras State, and he knows this per-
sonally. Now thig movement has
become the laughing stock of the
people, it has been reduced to ashes.
Government has done the right thing
in abolishing all these co-operative
institutions, but agricultural loans
have to be mdvanced to the people.
We have liquidated rural debt, but
the agriculturists are not able to get
even small Joans of Rs. 10 or Rs. 15.
Hence, some anti-Goyernment ele-
ments go and make propaganda
about their pitiable plight. So, banks
shouly come forwarq with even
- small loans to the farmers. The co-
operative institutions should also be
re-constituted. The hon. Minister
can take Members of Tamil Nadu
into confidence. We can make our
suggestions, and he can reconstitute
them and bring back the good name
that Tamil Nadu once hag with re-
gard tp the co.operative movement.
being held out as an example eyen
by foreign countries.

1 support the Resolution.

SHRI O. V. ALAGESAN (Tirut-

- tani): Mr. Deputy-Speaker, Sir, any
assessment of the situation in Tamil

.Nadu can reveal that the Emergency
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arrived several months too late in
Tamil Nadu. That has made a big
change. The claims that have been
made by the Minister in his state-
ment are largely borne out by facts.
The booklet that has been placed
before us, giving the achievements
under the President's Rule in Tamil
Nadu. is a very objective statement
of facts. It does not make tall claims.
It talks of very solid work that has
been done in the State, All concern-
ed should be congratulated on that
performance. As one Adyiser put it,
“They may not be doing spectacular
things. But they were moging fast
at all levels.” This is a very modest
statement and they have lived true to
what the statemeni means.

In respect of one item. namely,
sinking of bore wells in the drought
areas, Shri Dinen Bhattacharyva was
saying that nothing has been done.
Very commendable work has been
done in this field. About 3,000 bore
wells have been gunk in g very short
time. When you recall similar
drought conditions. when as much
as a sum of Rs. 17 crores was given
from the Centre, when the DMK was
ruling in the State, it is common
knowledge that most of it did not go
into the pockets of the people.
‘Whereas only a2 sum of Rs. 74 crores
has been granted this time most of it
has gone into the pockets of the
people. This is something about
which we should really congratulate
the Adviser's regime.

Then, abolition of debts for the
poorer classes is not a small matter
though we haye to make alternative
arrangements for providing credit for
those people.

Several things that had been
pointed out wien the WMotion for
President's Rule in Tamil Nadu was
taken up in the House have been
remedied. About the cooparative
movement, the top bodies have been
rid of corruption. The abodes of gods
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have been cleaned of defrauding and
defiling, A decision to start the
University of Science and Technology
has been taken though, I find, even
the supplementary estimates have not
made any mention of it. 1 hcpe, ac-
tion will be taken very soon in this
regard,

A prominent newspaper of Madras
has welcomed the extension of Presi-
dent’s Rule in almost superlative
terms. In fact, it foresees several
exlensions because it realises that the
muddle that has been created, the
dust that has been deposited by the
erstwhile DMK Government is so
huge that it requires a big broom to
sweep it ciean, And it takes time.
Whatever it is, the people are happy
that they hage been out of the 9.year
nightmare of the DMK rule and they
are, once again, able to “reathe the
pure air in the corruption-free
atmosphere.

Having said that, I would like to
mention areas where waction is called
for or where more adequate action is
called for. A mention was made
about Krishna waters. A mention
was made about the agreement bet-
ween Tamil Nadu ang Kerala with
regard to rivers that flow into
Kerala. But the most important, the
most urgent and the most precarious
situation that prevails in Tamil Nadv
today is the dry barrenness of the
entire Tanjore delta which feeds
Tamil Nadu,

There have been less rains in
the sources of Cauvery. That
is admitted. Cauvery delta is the
most ancient delta in the country.
There has been irrigation there from
the first Century—irrigation means,
the river was trainéd and a dam was
built. Such an area, about 1.5 million
acres, is dry for want of water in the
Cauvery. You would haye seen the
Piao, that is, the Water Shed, that is
put up on the roadside of Delhi in
summer months; the thirty pedestrian
goes there and cups both his hands
and the person inside the Piao pours
some water into his hands and he
quenches hig thirst. Similarly, Kar-
nataka is letting out water in dri-
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blets, 5 TMC; again Tamil Nadu puts
its begging hanq and Karnataka
allows another five TMC; that is not
enough; again Tamil Nadu begs and
another five TMC is allowed. Is that
ull? Are we going to beg and quench
our thirst like this? Are there no
lower riparian rights? Some arrange-
ment should be made. The Ministry
of Agriculture at the Centre should
take it up more seriously. I am tinold
that already one crop is out, about
half a million acres on which a short.
crop would have been ayailable to
the State is already out; it may be
too late for transplanting. Such a
serious situation ig facing Tamil
Nadu; such ap urgent and alarming
situation is facing Tamil Nadu, It is
high time that the Central Agricul-
ture Ministry takes up the matter in
its hands and effects some agreement
between the two Stateg and sees to
it that enough water is allowed in
the river Cauvery.

Mr. Dinen Bhattacharyya was say-
ing that no proof hag been placed
before them about t4e misdeeds of the-
erstwhile rulers. I would like to
point out that a P.A. of a former
DME Minister has been prosecuted,
The court has ordered attachment o!
the moveable and immovable proper-
ty totaliy valued at about Rs, 11 lakhs
believed to have been acquired by
V. Krishnaswami, P.A. to the former
DMK Health Minister. This is what.
a newspaper report says:

“An  application for interim-
attachment was moved by the Vigi-
lance Police under the Criminal
Law Amendment Ordinance, which
provides for such a step in regard
to property in cases falling under
scheduled offences, including cor~
ruption.

“Krishnaswami and his father
Venkataswami have been charged
with having amassed wealth (the
former using hiz official position}
and floated several companies and
purchased properly in th2 nameg of"
other people. The attachment:
covers & house in Coolai, of flat in:
Vepery, land in Pallipattu, four-
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‘lorries, bank deposits and moveable
articles.”

SHRI DINEN BLATTACHARYYA.
Tt has not yet beea estaktlished in the
-court of law. That was my point.

SHRI O. V. ALAGESAN: Inyesti-
gation has been going on all these
months Persons like Mr. Bhatta-
charyya should be convinced. Not
only DMK Ministers but other digni-
taries have been found 1o have in-
dulged in these malpractices. Why
not prosecution be launched against
not only the DMK Ministerg but the
other dignitaries as well? Investi-
gation has been going on, and cer-
tainly the investigating authorities
shoulg have come into possession of
valuable and reliable evidence to
prosecute many people. Thig should
be done. Such of the issues that have
been placed before the Sarcaria
Commission need not be touched upon,
but there are very many other indi-
viduals who are not covered by them
Sarkaria Commission there are many
other individuals, DMK dignitaries,
- ete., who can be prosecuted, because,
I know, the investigating authorities
‘have not beep keeping quiet. They
have been proceeding very vigorously
with the investigation. If such a step
is taken, even sceptics like Shri Dinen
Bhattacharyya will be convinced that
there is a case against them. It is
high time that prosecutiong should
be launched against people who are

founq to be guilty as a result gf in-
vestigations.

I would like to say, the other day
‘a plea was entered in the House that
the detenus shoulg be treated fairly
and that even an Adyisory body
should be set up so as to go into the
cases, etc., etc. A concerp 'was shown
for the welfare of the delenus who
are kept inside the prison. 1 am
going to tell you an incident which
shows how the authorities in Madras,
‘in  Tumil Nadu have been over-
-enthusiastic in meeting the grievances
of the detenus.
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The top DMK leaders are kept in
the Madras Central Prison. I do not
know what grievances they had, They
put down their grievances, committed
them into writing and sent it to the
Adviser, not through the Superinten-
dent of the Jail. I do not know how
it was carried, how it wag possible
for them to send any represemiation.

SHRI DINEN BHATTACHARYYA:
Why not?

SHRI O, V. ALAGESAN: ... excep!
through the Superiniendent of the
Jail. I do not know. In our days,
when we were there for a long time,
for years ang years, we were not able
to do it. Thra, what has been done?
It is not the IG of Prisons whg has
been asked to inquire into the matter.
Whatever the grievances, certainly
they should be inquireg into. But it
was not the IG of Priscns but an
official as high as the Home Secretary
himself comes intp the prison and not
in the presence of the IG of Prisons
or the Superintendent of the Jail--
nobody was there—he holds a lorng
talk with the DMK detenus—I am
told one of the detenug claim; 5 12-
year friendship with the Home
Secretary while he was in Delhi—and
then what happens? He does not go
even to the Superintendent of the Jail.
He goeg to the Secretariat and crders
the transfer of the Superintendent of
the Jail and in his place he orders the
transfer of another man from Trichy
who is supposed to bz and who is ex-
pected to e a more pliable person.
This is what hag happened. I do not
know whether the transfer has been
given effect to or whether it has been
kept pending,

But you can understand the extent
to which the administration has gome,
to which people like me take excep-
tion, whethe- such an act ...

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI O. V. ALAGESAN: I have
got something more to say. ...
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As usual, as a beggar before you,
please give me a few minutes more.

MR. DEPUTY-SPEAKER:
given you five minuteg more.

SHRI O. V. ALAGESAN: I do not
know whether the clock is playing
‘tricks. ...

MR. DEPUTY-SPEAKER: ... Or
your mind is playing. Ycu can carry
«on.

SHRI O, V. ALAGESAN: This is
the actual fact. So I would like to

know whether such a leniency is
called for, Certainly their grievances
should he looked into, but I do not
know whether this sort of thing is
provided for in the Rules. It is for
the Home Minister io look into the
matter. .

I have

Then, compulsory retirement. Now,
according to the Government’s slate-
ment, 255 officials, both Gazetted and
Non-Gazetted, have been retireg and
in the PWD, a notorious Department,
where many things have bappened,
only 19 have been retired, Now, the
Minister has said in his statement that
compulsory retirement of officerg and
placement of suitable officers has been
resorted to, to make the administration
clean and to tone up the administra-
tion. 1 request him to issue instruc-
tiong that this may be resorted to more
and more, There are many cases of
corrupt officials or inefficient officials
who could be safely sent away under
this provision. If this is resorteq to,
there would be a more wholesome
administration. There hag been a cut
of 30 per cent in electricity whith has
been imposed. This was not expected,
‘Want of rains has playeg its part. The
electricity department which was one
of the best departments in the country
has gone down gery much in efficiency
ang in its way of doing things. A
eivilian who was presiding over it
was relieved; he has been kickeg up-
stairs ang another civilian has been
put in. I would very much plead with
the Government, with the authorities,
with the Home Minister and those
who are holding responsibility there,
to gee that an efficient engineer is
posteq there. The Home Minister
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namic person who heads the electri-
city board in his State is doing and he
has taken Andhra Pradesh to great
heights in the matter of more Eene-
ration of electricity, providing more
power stations an3g so on. I do agree
that the generation of electricity has
increased, but that is not enough. A
lot has got to be done. That can be
done only if a technical- person is
posted to the place,

Just as the life of municipalities was
not extended the life of panchayat
unions also should not have been ex-
tended. Unfortunately thiz was ex-
tendeg by 6 months. Now I would
like to plead with the Government
that the posts of chairman and Vice-
Chairman of Panchaya: Unions may
be thrown open for election again.
That is to say the same electorate may
be given an opportunity to elect a new
Chairman or a new Vice-Chairman as
the case may be,

Mr. Kathamuthy was saying that
temple lands should be taken over. It
is a serioug matter. Without consult-
ing the interests concerned it would be
wrong to undertake such a step. You
may tighten your lang ceiling laws if
necessary. There are many religious
institutions like mutts ang so on which
have been keeping the faith of the
people burning =21l the time. To ga
anq disturb them and say that Gov-
ernment will make somz annual pay-
ments ete. is not at all geod. Tt is @
matter which should b2 gone into Very
deeply and 1 hope that no hasty action
will be taken in the matter, Thank
you

P gt frg St (AT -
freat afez o, 7@ 1 Peeaa
“qrar ar & ga faa § g fafrez
T WY aaTE 2w § o 6 A AATE
wwr Y ey 3 wary & fad € 1 AW
T Frat ¥R v A9 § A q€ FOA
w O afraTe, ¥ & @Y N § Wi}
g g mar @A g &



191 Continuance of

[a%=1T cavi fag @)

afeearg & At ¥ ww ¥ ey 3w
SHleT & O e ¥ S wen
T fred & a8 @ T g
&9 ogd Teq O § wETW 1960 F v
Wﬁ?aﬁ‘%’@amﬂ'mw;qé’ﬁ-m
ST WA § A it fred W@y
fagmoet ¥ v smar § 1 & ¥ 2y
éﬁ'ﬂgfﬂaﬁm # o gHo Fo
YT A At ¥ 9@, o F g
% 7 F gaTeE! ¥ 97 v a1, go
wgo o &Y yuT APz T TT T
a1, 3% ®1 WY AT 97 & A 7@
wa &7 H 9T FT 3w 0 97 fa s
afaerarg & =1 G wréT A e
F1 7 d@T T A 97T TS W EY A
g

qHr sar ar f 98 fafesr w5t
OF AIGAT FAT FL OATAT AT 4T |
frest wg  #F 3w fafeen #Y fwe
3|1 | 98 F AT AT gur qv fF
oF e qF 9% F7 fiad O 76 &
af £

AT T g€ T I F Ad
=% frewy & § | dfpx o7 T
9T ot Fefafa &1 o Two Fe
TaHE 9 T 37§ gAAET BT T AR
TR0 A frar | agi 93 Fraw fail-
fag fare @ ot, s @ @ o9
HIT YHo THo Fo TAT FHE TTE T
®TH AT ZA0 2TH F TR HIA AR
TET THERT Ehey ¥ 4 | afwsrg
§ifesza sram A ¥ Az A
2% € f5 o= o a1 21 forwa WY
g

1973 ¥ qiieariie #1 oAz FA
=T ATEW ¥R ¥ arg & agmiw W@
qr | arfeere wEAdE & arfeETHT
# FRA M Y o Trye F AT
Frf mear T8 faard o FAS F(
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war ) fam Qtto[[a'oQﬂ'o@E‘ﬂ
¥ W g T AT, T FT BeAr
Wifer 9% grew & Trefaw gra
81 B wifesw Sgex &1 i FT AT
€ | g g @wd S A,
MR EAy 2w § N gw owm @
T q@P ZATR @9 T=T HOST @I
Forarr smay | Sefirwr & v e Y e
T T § H Tyr wwar a1 fo 57
& Ao fegea & Twiawd A
F ot 1| T Taw F1€ fgedt AT v
T gar T TS A HTET 9T 1 gn
AT AgYA ¥ 9 fF g7 & A @
FW H WIS & | €To UHo Fo A
F U gAr EEArfeRaR. gt @ qr, fawr
# gadr =27 ¥ I #1 7€ awAn
AT a1 o gl FAE F A
¥ arfaerarg, & e, ot ¥ o wig,
F1 qudr farm, & qur e & fag

g% udraet gre § sy frar o

¥ 5T WY AT R QAR
worar g | foed wg & wmw ¥ fow-
feerTraeet T @1 AT | §6 A fafaa-
A7 T ZAL AW U I awTATR
& | FXYBA TLIRI Farar far gl
e ifadza s oA Fam A A0
are w1 @ o, Wi A aer
Y78 TFE TS AW AT WR

# fafeex qga & g e gt
ﬂﬁi‘lﬂilﬂ'it gAR agl afeds
#1 ¥ar & farg raeiic § Wi oferw §
TaHT § | o arfrerrg, w afer
st § fa Sfadew &9 agr gr e
<@ od, A7 {6 ve #Y fq® © wd
7eY, afew S wrd @y oS
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wiife w2 Wt % Wt o 7w § W)
™ & gy g ot fafed ¥ At &
WSO g AT W Uw WA omATe
wgt dar geT Wy qrfemriiz § g
£ #2 T FEMfAE, T TS
53z § fomr o1, 18 WO =T AT
AT wiew & v T g oy
&1 ¥ Praw & e agwrfar i
it wrEferm w sTTE @ q7 T
wY wrfge fs Afdar faws T & 1,
3= ot ¥ faeTs w7 ¥ e A
FR, TW B X WH WIT A7 HT T
e ? anwﬁ%am#mm
ET andw ¥3a § |

W g fey ()
wgka, afvwarg #1 smrr!r-’r !rrﬁ'mﬁ
¥ T ¥ aTE, q@ F oW § o
sfrada A AT A Sy FaT AW H
ST OF TEA FY A7F AT ¢, FTT T Q191
F TE T A1E gEIR TR Aol o A7
seaTT wTe § fF agr o7 Tefa o =
wrAa 6 HEia & fea #YT a—r fear s
¥ 39 AT FT L@NT F@T g AITHATT
FT & &6 A} digar g g &
afsmg & sy ariw & seqae
FI Y Y o F FY gEHET W@ AN F
#1778 q-afwe Foav, afvw  q@aw
A7 Wt fwe w2z ) afraarg ot
& famlor i o= & srw Y wrEAT
T W AT & @ av wem g fE
WITT &t ghar & e 79 & wqa@™
TE GrET @Y #IT TH GIET A gEwa 6w
T AER ATSAY, AZATCT A AT AT
&, FWT 4T |

afrmmg F wex fdr see a
g A @ w91 /T WL ATy
o € uw ¥ & g€ qa@TeT AT
¥ W1 arEl F T0 FW@ 4 F g
1526 LS—7.
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AR ¥ 92 g & W
ofqe & wiard), slaw e aT
faw®s qoeragw £t 7@ § 1 W H
Tl T # €Ars gl fawar qr )
#§ frvrae o waT X 9@ @y
gfaw arer =3 § f a8 frw off &
A WA AT § | T R 4T
WIEA FT THAT BT AT AF T
wifgg ®fe agi a7 feafir 4F 1 ot
w1, w7 3 fr fgmgearr & gt dvorma.
F a0 A ¥ g few F aowr g,
age ArAmEEt w afreAe ¥ oA
IO 7@ & s & sy @ 5 ot
afaeaTE TF 9961 22 4, F1 A6 WY
AT H AT HHAT T A S A i
TG RLTICHTL T W o1 v a7y F
TF T § qgt wger g £F afeerrg
# 51 a1 &7 T T AT 74T 70 2T
fre T fed 6 weAT ¥ faw F 86
afamifedt T ax o Tode § wiw
@ & W 175 AR-eT W/ TR
gfawifat 1 ot ot o< Femx
FT foam w1 @t g3 ¥ weerr Wy
araTeT q7 | o F o - fafaex
¥, € o F ol ¥ wewe T, O
TF T T A agr A A # 9 o
weF 0w R s §
Frdr 7 fal ag & weTTT § wR
g &, FraTeedT AR qfr S
FH W T o497 | W AT AR,
¥ T8 wdi F1 7@y ey 5 fan
rar g7 fore & Fawy awax dav fawar
®

Trezafa St &1 WA gt wET ay
T FT AT A TET WA A\ TG
7 %% faqoue age wow g1 o €t
Tegefa wrEs AR F A agt Wee
Wt wgw wed srweqr gf, AW WK
qUR ST *T e qE gun o T
o, g@ ¥ 9 oF ww g =9rfeg
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e s gEt st ¢ faet Rat
F WX A TS q TG T AT T€E
Tl ¥ sowe qr 1 wgafs wmEA
o ¥ TR AR T H 1.5
S/ T WEw TR fer o
s o T 77 BT fewmomw w
Fgv ¥y war | afawarg 7 €
F & ¥ WTET F1H § £10F 7N §
o ff | 9@ TR AN { THEANT 7
& @ qv, afwaaw §F ag fwrdh
g © 9 | el F weaw § agh
qrHgm 30-40 sfwar ww gE &
AR WRw F W e # I g
gs & regafa wrew ¥ ag wafea
Frfad ardw &) '

15 hrs, -

afs g amsfior garret A ATF AN
I A agr RN SR g fram Az
Fage ¢ fomst wramr wwadr 2400
TG F STTRT AL W ITF FAT T HE FI
fermr g | f9 gl SR F g
g A AN E TR @ @,
afggg ¥ suer #1E awE T ar
i afreae & O aE . S
g, @FT WX gEY g g
ff 7 @ T6 % 14 BT F FEA
e By A fme @Y 9 1 Qe
¥ W § 9O 8 w9 1976-77
F fag afes T % 170 FO®
#1 graaT foar s qr &fer el
WTET W & AR 201 FOT AT Fr0AT
Farg wf | afreae ¥ fr oow F A
TTHTT AFAHARE  QHRAGEIST 9T &9a7
ey wrefagi &Y smEr og=n
@Y ot &few Tegafa & wreT & gy
L ar Forad o aga ATy Swafeat
s gg | A afrere ¥ guT 93
ot fowd aify anfe 7w af ot e
FHT TER A T GEaw ¥ oy W)
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fgema & v e QereT I wEG
fieay 1 3T & FrO0 WaTE H oMW
fere arefr i aq, Y ¥ ferg qreft T am
a1 ol # aoarrd S 7 o Afew
et 7T faorelt w1 FeareT wgraT T |
T AT AT TIC A FEEAT A W
o @, S & A W@ 7 99 g
forrty & | form it T FTH
FATT T oY I IERT AT B
T 1 T THR A F qrRAT q@wrd
g wifas - aw & | W TR q@
uwefy - w1 wEw TEEAT @ o
Trerafe wrae & grar =g 9 fefafena
TR g , W A e A qrd
¢ w9 wq ¥q I WeWw ¥ Qv
AR JAT § IAFT T I F
T &, ¥ed anifooedr &7 a7E g 1
@l X Ul wrEA Y wafy awrd
WH-Ig FET §T FAT F AW Y1 TS
T T W e i w5 wfas
aw fatom | 7 woww ¥ wq K 3@
qEATT FT HRGT FAT § |

SHRI ANNASAHEB GOTKHINDE
(Sangli): Sir, while supporting the
Resolution seeking extension of Presi-
dent’s rule in Tamilnadu, I want to
highlight only one point. Our Prime
Minister had assured in her speech
that drinking water needs of Madras
city would be looked into and. solved
in the near future. With the interven-
tion of our Agriculture and Irriga-
tion Minister, an inter-state agreement
between three states to supply 15
TMC of Krishna water to Madras had
been arrived at and it has come as a
boon to the long suffering citizens of
Madras city. The agreement has been
acclaimed ag an encouraging arrange-
ment for regional co-operation,

Maharashtra, which has the second
lowest irrightion average throughout
the country, has agreed with a brother-
ly feeling to supply 5 TMC out of its
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share in the Krishna water allocation,
to relieve the drinking water scarcity
in Madras City. The Home Minister
has claimed that special emphasis is
being laid on providing a tlean and
efficient administration in the State. I
want to know what urgent steps are
being taken to draw the requisite
quantity of Krishna water and convey
the same to Madras City so as 1o
relieve the acute drinking water scar-
<city there,

DR. HENRY AUSTIN (Ernakulam):
Sir, I support the statutory resolution
moved Yy the hon. Home Minister.
When President's rule was imposed in
Tamilnadu, the country rejoiced be-
cause for over nine years, the situa-
tion obtaining there, .from the point
of view of national integration, was
an aberration. That situation was
more or less rectified as testified to
by the Home Ministry pamphlet, The
government was able to take steps
which at least partially satisfied fhe
expectations of the people. As a
member of the consultative committee
on Tamilnadu, I was able to realise
what a tough assignment the present
Advisers have and how they have
been able to tackle the ‘situation fair-
1y satistactorily. Now that =we are
seeking extension of President's rule
for another six months, while appre-
ciating the good work already done
to restore normalcy. I suggest that
steps may be initiated to involve the
people at various levels through the
committee system. Of course. the
MPs' consultative committee is there.
As a tried statesman and administra-
tor, the Home Minister knows that
Tamilnadu wag one of the best ad-
ministered States. So, in tune with
fhe aspirations of the people. we can
constitule some -committees  wherever
possible.

Our first thought centres round the
very distressing drought situation
there, 10 out of .15 districts. have been
affected. How ig it that it is not pos-
sible for the government o have an
integrated water -resources: policy.
Although Kerala is known for its
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water resources, the go.called com-
petent people say that it is not ade-
quate enough Andbra has some
water resources and sp has Karnataka.
Can we not have an integrated water
resources policy so that water can be
equitably distributed to the southern
States including Pondicherry? The
government should bestow its attention
on this. I am glad the Chief Ministers
of the southern States are coming hers
to discuss the Cauvery dispute. Along
with that, the other water systems
also can be discussed and attempts
made to have an integrated policy, so
that one will not hear complaints about
riparian rights and all that. This
should be attended to as early as
possible.

During the nine years of DMK mis-
rule in Tamilnadu, the minorities, both
religious and linguistic, did not have
a fair deal. The nefarious and noto-
rious incidents that took place at the
famoug Vellore Medical College and
Hospital are well known. Then a lot
of noise was made about the Vellore
Hospital both inside and outside Par-
liament. Now, after the imposition
of President’s Rule, much has been
done to rectify the situation. In fact,
the Golden Jubilee was celebrated
with great eclat all over the country,
particularly in South India. Our
Prime Minister herself went there and
other leaders like Shri Brahmananda
Reddi also went there. I am told that
a number of cases were registered
against the Thospital authorities and
eminent doctors for vindictive purposes
and they are still pending against
them. The hon. Home Minister may
kindly look into them and see what
steps could be taken tp remedy the
sitvation.

Then I come to linguistic minorities.
The DMK loudly proclaimed the estab-
lishment of Dravidasthan and the
worse sufferers were the linguistic
minorities like the Telugu-speaking peo-
ple and, worse still, the Malayalees,
with whom the Tamiliang have great
emotional and racial attachment and
affinity. Of course, now there is a
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sense of relief among the linguistic
minorities. Still, many- cases are pend-
ing against people of different linguis-
tic origin vindictively foisted against
them by the DMK Government. This
may be examined so that only when
there are genuine cases they are pro-
ceeded against. This matter may be
looked into, because many caseg have
been launched for party purposes and
for ulterior considerations.

Another point I want to high-light is
the deplorable situation of the people
living in the coastal areas of Tamil
Nadu. Since the drought situation has
affected Tamil Nadu, one particular
area which can give relief and help
the people from starving is fisheries by
further exploitation of the marine re-
sources. Tamil Nadu has recently
made much headway in the exploita-
tion of marine resources and from
Kerala a number of exporters have
migrated to Tamil Nadu and started
export of shrimp, lobsters and other
sea products. But the fishermen in the
sea coast are living a miserable life,
Ncw that the co-operative societies
have been dissolved, new co-operatives
manned by honest men should be form-
ed in order to alleviate the sufferings
of the people. A blue revolution should
be launched. In fact, it hag already
been inaugurated with mechanised fish-
ing in Tamil Nadu. This will provide
nutritious food for Tamil Nadu and will
also add to the wealth of the country
in terms of foreign exchange.

Now the cashew industry has been
migrating from Kerala to Tamil Nadu,
largely because the Kerala Govern-
ment has fixed a minimum wage and
also because of the higher incidence of
sales tax. So, this should be taken
advantage of by encouraging those
people who are goimg there, and this
industry may be helped. Along with
it. cashew plantation can be thought
of. Because of competition from China,
a lot of difficulties have erisen for us
in Tanzania and other countries from
where We are importing our cashew
requiredients. So, we have to go in a
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big way for plantation of cashew in
Tamil Nadu. whose climate and topo-
graphy are favourable to this industry.
I hope the Government will take neces—
sary steps in this regard.

T support the extension of President’s
Rule hy another six months. T am
sure that this extension will further
help the Home Ministry toe consolidate
and stabilise the situation. Our Home
Minister's persona] interest in Tamil
Nadu as seen by his frequent visits
to the State will help to stabilise the
political amd administrative set.up in
the State.

st el e ot (geeR):
arsTd wrew, ¥, glioraatg F wme-
of Wi &7 wafd qg@ & e F o
fa= T@T T & ST WAGT FOATE |
T 9T ¥o fadit 2w ATl A A
q!‘gﬁ!ﬂ‘i’lﬁﬁ@"l’ggﬁ?%ﬂ*
¥ ¥ fqu 59 FgAT WrawWE &1 aAT 8
gl aer ¢ fa T F o v qaE
7T F T 9 AGT TeA AT & | AN
gar & fr =7 aswAl ¥ sfawre 7@
TgT § AT ST 9T FAr A W
TRl AMAT AR AN gF qm 192°
AN A AR 1gaT qwr o
goqi ¥ fag sea o & frivr ¥ -
sess foar ar el saa ey vk o
o grE FET F TR AW BT T WT
@ w=1o & T afpdi B AR
& @ c@-AE VT AT TF CE
gr  fawTs T 4Ty ;MR
gxar & far ot avem A= WY <TH
Tfegra graEa 5§ @ | %9 gWT
agt for al w6 A 7 F o Frr T
& s o oty ot H v § W
oz T d vt wewt g G
SAET A T AT v AT o
iTEraw TR AT )
agierd aw SN § AW
w3 fo ol o W@t K
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o dfmgifam g was fo wram
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70 wiwAt ®1 a1 gfae 78 &
wfewrd ait F f ggaae 1 g
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<feer it ot sy maFaa gl
AF wrArRTY ¥ ATdF AT @@
wgweT = frar & fad, gfafest
rgm ¥ a2t faad i, Ty g
sam dat ¥ gareT fang ¥ far s
Fra fear ag o 1 agf scawn
oI S AT F 9 W Fev g Ay
WA R A2 W SATET Y T FTAW |
T XEH HAT R I H €T Wiy
9@ GHMGA W AilK AW H T
wICN & | 9T 74T A8 ¥ WY FY
w1 i femrd T §

7z 1% § 5 97 gu wafwagi w1
%8 wfgs §7 wfed 1 dfeq oo
feafr ag & fn qio 9Fo, fafres =1
o &hrr & FaaT AW wfEwreAdi § 1
wigwifei &1 werwrz @7 §
faam s § fr wepefy fat st
& WqTrE! T F WA AR A A
<@ gwar | 7g A A fagr F1
g | ga F gF I ¥ FO wIAT
TRy 1 fram w1 a7 #T gF qF
SAFA FTIT FA0 § | AL WA F
¢ wew 7d g grd 9 ol piw
FIE &1 T TRTIIT E T 51 A7
F w1 "wiEawr gmr Tfgd

wa gart gga7 getafaai w1
& FT 3E § AT @AFT garafygd
F ¥ &7 191 qU FAT FT FI0A0
=32 ¥ ;e & gEAT ¥ gar ay
AR F mer 77 F 0¥ IwAfgdi &y
el ¥ I<T FAT | AFT gEHTT HET ¥
atFnaFaE WA | FFgar g
2ardt gaT= w47 28 AW F1E A afs=w
art faw T Jar &

eT Wil * wig & Zq wEAiT ¥7
4T F@ME |

MR. DEPUTY SPEAKER ‘The Home
Minister.
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SHRI O. V. ALAGESAN: On a point
of order, Sir. The time allotted for
this Resolution is 3 hours. We have
got a lot of time. Are you going to
give 40 minutes to the Minister?

MR. DEPUTY-SPEAKER: Order,
please. ' e :

SHRI 0. V. ALAGESAN: You chok-
ed us and you seem to be finishing
the debate before the allotted time of 3
hours. It is rather unfair.

MR.' DEPUTY-SPEAKER. It does
not matter. I do not have any other
name in my list. So, I am calling the
Home Minister.

SHRI O. V. ALAGESAN: We wanted
to say several things. You choked us.
You are now finishing the debate be-
fore the allotted time.

MR.. DEPUTY-SPEAKER: - Thig is
not the way to behave in the House, I
gave you 20 minutes whereas I had
rationed 10 minutes each for other
speakers. I did not know that some of
them woilld be taking much less than
that. In spite of the fact that you got
double the time I gave to others, you
are making an issue. Doeg this become
of a senior Member like you? I do not

SHR] 0. V. ALAGESAN: I am sorry
that this should be the way in which
you regulate the debates.

MR, DEPUTY-SPEAKER:
please; kindly sit down.

Order,

The Home Minister.

THE MINISTER OF HOME AFFAIRS

(SHRI K. BRAHMANANDA REDDY):
Mr. Deputy-Speaker, Sir, I am grate-
ful to all the hon. Members who have
participated in this debate on the Reso-
lution. I have listened to the critigal
remarkg made by certain hon. Mem-
bers and also fo the valuable support
given by many other hon, Members.
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When the: Resolution, for the first
time, came before this House, after the
Assembly was dissolved and the then
Government of Tamil Nadu was dis-
missed, this House had - fully debated
the reasons as to why recourse to such
an action had to be taken. It hag been
fully discussed and debated and several
friends on this floor . have expressed
that by taking an action of this kind,
the Prime Minister has conferred a
benefit on the people of Tamil Nadu.
In fact, the people .of Tamil Nadu are
said to have heaved a sigh of relief
at the dismissal of the DMK Govern-
ment. I do mot want to go into all that
again. But I can tell you that there
wag a feeling amongst several people
in Tamil Nadu and elsewhere that this
action of the Central Government had
been delayed for quite a lomg time.

As has been also voiced today, ac-
cording to them, they feel that the
Emergency in Tamil Nadu had - come
only a few months ago, about 5.or 6
months ago, not as it had come to the
rest of the country, about 14 or 15
months ago, the reason being that the
implementation of the national pro-
me, particularly the 20-point program-
me, had begun in right eamest only
subequent to the imposition of the
President's Rule in Tamil Nadu. There
was not only no implementation of the
20-point programme before but at
certain times we heard about gome
ridicule of the 20-point programme by
the then DMK Government,

Several points have been mentioned
by hon, Members. I am thankful to
them for the support that they have
given and also for the support that they
have given to the administration and
the Advisers particularly in the State.
The administration has been toned up,
and if I may claim, in these six months
or go, there has been a qualitative
change in the administration. There
is no .denying that fact. The amount
of political corruption that was witnes-
sed before is, T suppose absent. There
may be corruption in the lower official
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but that has to “e met in a different
way, and that is also being tackled to
the best of our ability.

Hon, triendg have pleaded for the gs-
sociation of non-officials. You may be
aware that we have a Consultative
Committee on Tamil Nadu Legislation,
which consists of about 60 Members of
Parliament—probably, the biggest
body—and about half of them, at any
rate forty per cent of them, helong to
Tamil Nadu; they bestow a lot of at-
tention on not only legislative matters
but all administrative matters. In fact,
after the imposition of the President’s
rule, this Committee has met twice, and
recently when we met on 18t August or
so, we sat for two days and discussed
many items of consequence to the
Tamil Nadu administration; in fact,
many hon. Members took part in that—
oot only have they elicited information
on several aspects but they have also
made their own suggestions—where the
Advisers were present, where the other
officers of the Tamil Nadu Government
were present. So, what I wish to sub-
mit to the House is that there can be
no more effective body than this In
addition, several non-official, leading
Members of Tamil Nadu go and mee$
the Governor and try to speak to him
on many matters of concern; they also
meet the Advisers. If T may claim,
the Adviserg every day try to meet as
many nen-officials as possible to know
the currents and cross-currents in
public opinion and to keep themselves
in tune with the relevant public opinion,
In addition, as I have mentioned in the
Consultative Committee also, the Gov-
ernor was thinking of associating non-
officialg at the district level, in the dis-
trict administration, and [ suppose, hon,
Memberg angd even other public leaders
will be able to associate themselves
with the District Committees and give
their valuable suggestions and support
in the implementation of not only the
20-Point Programme but also, general.
ly, in meeting the drought, particularly
in the general administration of the
State....

SHRI O. V. ALAGESAN: Would the
hon, Minister throw some light on the
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composition of this Committee, whether
the nom-officia] element would be pre-
dominant or the official element would
be predominant, how it will function
and all that?

L]

SHRI K, BRAHMANANDA REDDY:
I am not able to say just now, buf
certainly the non-official element will
be there; there is no doubt; and it will
be in suficient strength to make its
position felt, to make an impact on the
Committee.

SHRI G. BHUVARAHAN (Mettur):
What about Chairman? Official or
non-official?

SHRI K, BRAHMANANDA REDDY:

It can be either.

SHRI O. V. ALAGESAN: Would you
like a Minister to come all the way to
preside over these Commitiees?

15.30 hra.
[Sur1 P. PARTHASARATHY in the Chair]

SHRI K. BRAHMANANDA REDDY:|
Hon, Members have expressed concern
about the Cauvery water and the situa-
tion in the Thanjavur area which re-
ceives that water. I must, at the out-
get, thank the Government of Karna-
taka for trying to meet the needs of
Tamil Nadu, at least partially, by re-
leasing some water. To that
extent I can pay my thanks.
But it is very important and neces-
sary, in my opinion and personally
speaking, that the regulation of Mter-
State waters is made by the Central
Government. I am not going into
the details of the dispute between
the Karnataka Government and the
Madras Government. I am not fully
aware of the old history of the case,
but I want to say this only, namely,
that with regard to the regulation
and particularly, with regard to the
quantim—certainly, I suppose I do
not kiow the quantum or the regu-
lation thereof—if it is in the hands of
the Central Government probably,
it may give better satisfaction to
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.the concegned States. But, as you
know several hon. Members who
have been here and outside bave been
trying to plead that thege inter-State
river should be in the Central List
and I do not know what steps are
being taken to bring it into the Union
List. 8ir, I also come from a State
which is on the sea coast and, there-
fore, we sometimes experience this
kind of difficulty and more so, there
is a possibility of these diffieulties
becoming mor« and more trouble-
some @ud more and more difficult,
leading to more and more irrigatien
between States and States in the
future when several reservoirs are
built yp by the States concermed.
Therefore, though I wish to express
my thanks to the Karnataka Gov-
ernment for having done something.
1 am sure they will be able to do
something mere also. After all, even
the Tanjavur crop is as much a
national asset as any other. There-
fore, 1 hope they will be able to take
the needs of Tamil Nadu, particular-
ly which they have been used to for
ages into consideration and afford
the necessary relief. And I would
also advise the Governor and the
Advis~rs of the Tamil Nadu Govern-
ment to be in constant fouch with the
Karnataka Government for seeing to
it that the necessary releases are
made pending a final settlement of
the question.

One other importang matter that
has been raised is about the Krishna
waters. It is true of course, thanks
to the Prime Minister who has an-
nounced it at Madras on the 15th
February, 1976 regarding the consent
of the threg States of Maharashtra,
Karnataka and Andhra Pradesh, to
release 15 TMC of water to Madras
for drinking purposes. As you may
know, while hon. Shri Alagesan was
in the Central Couneil of Ministers
and he was alsc a Minister for Irri-
gation and Power I think, ay that
time and hp was the colleague of Mr.
Hafiz Mohd Tbrahim, even then it was
mentioned. . . [
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SHRI O. V. ALAGESAN: Award,

SHRI K. BRAHMANANDA REDDY:
1 would not call it an award....

SHRI 0. V. ALAGESAN: Some-
thing like an award.

SHRI K. BRAHMANANDA REDDY:
Something akin to an award but not
an awarg practically....

SHR] O. V. ALAGESAN: Not a
legal award but a political award.

SHRI K. BRAHMANANDA REDDY:
Politica) award, say so, but not hav-
ing the legal cemplications of an
award a temporary political settle-
ment wherein it was mentioneq that
15 TMC of water should be given to
Tamil Nadu for drinking purposes
from these three States. Now, taking
this water to Tamil Nadu is not that
easy a proposition. Therefore, the
officers of Tamil Nadu Government,
Andhra Pradesh Government and
other concerned Governments are
meeting to settle how it is to be taken.
I do not know and I am just saying
off-hand and subject to correction,
that if Krishna water is to be taken,
it must be taken only from the Sri
Sailam Dam. Krishna water at Sri
Sailam must be put into Tami. Nadu
and a dam built up at Somasila
so as to enable the Tamil Nadu
Government to take water either
through a pipe or an open canal as
they please. It is an urgent matter,
and, of course, and I suppose all the
three Governments concerned. would
expedite the consideration and dis-
posal of the matter and take effec-
tive steps to start some work on this
project,

SHRl' ANNASAHER GOTKHINDE:
Are these works to be executed by
Tamilnadu government or by the
three States?

SHRI X. BRABMANANDA REDDY:
So fay » Maharzshira and Karnataka
are concerned, they have to give their
consent to give so much of water.
Only that is mecessary. Beyond *hat
nothing much is necessary. The
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only other Government with whom
they have to discuss with engineers
ete. is that of Andhra Pradesh Gov-
ernment. i ‘

There was a difficuly drought situ-
ation in Tamil Nadu, particularly the
southernmost districts of Ramanatha-
puram, Tirunelveli and parts of
Madurai. These areas have been
very adversely affected. The State
Government is doing its best to
afford necessary relief to the people
in their distress, The Central Gov-
ernment has aleo gone to the assist-
ance of the State Government finan-
cially. They sent out a team and
after they submitted a report, Rs. 7.5
crores were sanctioned anq I have
also given in the booklet the various
steps taken top sink borewells etc.
and also afford employment to those
people who are wanting employment.
In addition to what the Central Gov-
ernment is doing the State Govern-
ment themselves from their own re-
sources have been able to spend about
Rs. 9 crores towards meeting the
drought situation. 1 am expecting in
the next two or three weeks a cen-
tral team to go to these areas and
assess lhe situation and make report
to the Centre and on receipt of such
a report, necessary speedy action
will be taken. As I have said more
than once, it is the Government of
India’'s desire to see that money is
not a constraint in meeting the
drought situation in Tamil Nadu.
‘Therefora, I can assure hon. Mem-
bers that whatever is possible will
definitelv be donc to afford the neces-
sary relief.

I wish to thank other hon. Mem-
bers particularly friends coming
from other Stiates like Kerala, Msha-
rashtra and Mr. Swaran Singh Sokhi
etc. Mr. Swaran Singh Sokhi made
observation about the general feeling
that they fee} that President's rule is
a boon to the State of Tamil Nadu
and they want it to continue for a
much longer time. I am not express-
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to say that there is intensity of feel-
ing which in general people of Tamil-
nadu have for the continuance of the
President’s rule.

I wish to refer to one other matter,
namely about the temple lands which
Mr, Alagesan has mentioned. It is
true that Mr. Kathamuthu mentioned
about it. It is just possible that
there can be two views about this
matter. Hut looking back at our civi-
lisation at the feelings which people
have on these matters it is necessary
not to rush through matters like
these but to examine the question in
detail.

You know several bigger people
have also expressed themselves on
this—I Jo not want to go into detail
While affording relief to the tenants
who are on the land, so far as tenure
is concerned, it becames necessary
to protect the ageold temples which
have got sn all-India reputation ete.
and to see how best they survive. In
that connection, I would wish to say
that the Tamil Nadu, Administration
must be able to take into consider-
ation the feelings of several sections
of the people there. I do not ex-
press an opinion now, I do not know
if it is a subjec: which is to be left
to a future ejected popular Govern-
ment for their opinion. I am not ex-
pressing an opinion. It is a matter
}vhere emotions of people are vitally
involved and therefare. I would wish
to say that this is a matter which
the Tamil Nadu Administration may
feel advised to examine from all
points of view.

Another suggestion has been made
by my hon. friend, Shri Alagesan re-
garding the election of Chairman and
Vice-Charrman  of ' the Panchayat
Unions. T can just now say only that
this is a suggestion worth some fur-
ther consideration. Certainly, the jm-
plications of it will be considered and
action taken. -

.
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My triend, Dr. Austin has told us
about the treatment given to the
minorities previouly in the previous
Tamil Nadu Administration. I do not
think the Tamil Nadu Administration
under the President’s Rule will do any.
thing of that kind. I hope they will be
generous to the minoritieg like the
Telugu, Malayalee as also the Kanna-
digas and does anything to their advan-
tage. Every State, each State, has its
minority and I suppose that in matters
relating to education etc., the Tamil
Nadu Administration will be quite
generous not to offend the feelings of
those minorities. In fact, any State in
India should think twice before doing
anything which adversely affects the
linguistic minorities or religious
minorities by the treatment meted out
to them. I have nothing more to say.

SHRI G. BHUVARAHAN: Every-
body is a minoriy at some place or
other.

SHRI K. BRAHMANANDA REDDY:
For instance, in Tamil Nadu, Maha-
rashtra and Andhra Pradesh, the
minorities have to be treated very
generously. It is a question of
continuous protection so as to
give them the confidence. There
are other matters but I do not
want to go into details. Severa] steps
have been taken in regard to the pro-
motion of handloom industry to which
my hon, friend, Shri Bhattacharyya
made a reference., You will kindly re-
fer to the booklet, page 35. I am not
going to read it. You will see from
there what has been done, how many
bonded labour have been freed and
how many housesites have been given.
If 1 may make an offhand statement,
about 60,000 housesites have been
given and about 2,500 bonded labour
have been freed and a lot of develop-
ment in handloom industry had taken
place. Therefore, I would request my
hon, friefid, Shri Bhattacharyya not to
always project his party point of view.

SHR] DINEN BHATTACHARYA:
No question of party of view, I
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mentioneq about the master weavera
and asked whether they are controlling
20 per cent of the looms.

SHR] K. BRAHMANANDA REDDY:
It is unfortunate that the hydel reser-
voirs in Tamil Nadu are in the condi-
tion in which they are now, I will just
read out ogne sentence:

“The storage in hydel reservoirs is
inadequate. The present availability
is a mere 444 MU compared to 1887
MU which was available in the cor-
responding period last year".

So that the storage is hardly one fourth
of what it was in the cerresponding
period last year. Therefore, there is a
difficult situation so far as the storage
facilities are concerned and naturally
it affects power generation. Therefore,
the cut that was imposed may have to
be continued for some more time until
the reservoirs get refilled.

I wish to express my thanks to there
members who have participated and
have shown interest in the adminis-
tration of Tamil Nadu. I hope they
will continue to keep alive their
interest in Tamil Nadu, Thank you.

MR. CHAIRMAN: The question is;

“That This House approves the
continuance in force of the Procla-
mation, dated the 31st January 1976,
in respect of Tamil Nadu, issued un-
der article 356 of the Constitution by
the President, for a further period
of six months with effect from the
10th September, 1976".

The Resolution wag adopted.

—



